
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

JgÀqÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ 
෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ ๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) 

(ൟൿ౪ ಪല) เඒಯಕ, 2023 
(2023gÀ «zsÁ£À¸À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-26) 

 

ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ 
෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ ๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) 
ಅඌඛಯಮ, 2013ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ಡฤ ಒಂൿ เඒಯಕ. 

ಇย౵  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ 
ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ ෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ 
๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) ಅඌඛಯಮ, 2013 (2013ರ ಕකბಟಕ ಅඌඛಯಮ 65)ඝ౬  
ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ ෷ಕ౨ ฿ಜฆโದคಂದ; 

ಇൿ ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൞౬ ಲౙ ඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ ෱ಡಲൽಂದ ಈ 
෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:- 

1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಅඝ๰೉ತ 
೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ ෥ಡಬ๾ർದ ಆಯವ౲ ಯ 
งඪ๯โൿ, ಆ൮ბಕ ๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2023 ಎಂൿ 
ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ ಈ ಁಡศ ೦คಡಬರತಕౙ ൿ౪ . 

2. 3ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  
්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ ෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ 
๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) ಅඌඛಯಮ, 2013 (2013ರ ಕකბಟಕ ಅඌඛಯಮ ๸. 65)ರ  
(ಇದರย౵  ಇඝ౬ ෨ಂං ෩ಲ ಅඌඛಯಮๅಂൿ ಉว౵ ೕ಍ಸมಜං) 3ඡ ಪ౳ ಕರಣದ (2)ඡ  
ಉಪಪ౳ ಕರಣದย౵ ,- 

(i) (ಎ) ෇්เನ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“(ಎಎ) ಉಪ ෨ಖ౲ ෱ൟ౳ - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ.” 

(ii) (෈) ෇්เನ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“(෈෈) ්ಡಕഖౣ  ಕม౲ ಣ ෱ൟ౳ - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ.” 

3. 5ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 5ඡ ಪ౳ ಕರಣದ (1)ඡ ಉಪ 
ಪ౳ ಕರಣದย౵ ನ (1)ඡ ෇්เನ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“(1ಎ) ්ಡಕഖౣ  ಕม౲ ಣ ෱ൟ౳ - ಉඩಧ౲ ౘฆ.” 

4. 7ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 7ඡ ಪ౳ ಕರಣದ (ല) ಘಡವඝ౬  
෈ഖౣ ෈ಡತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ 
෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ ๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  ಬಳಃ) 
ಅඌඛಯಮ, 2013ඝ౬ ,- 

(i) 2023-24ರ ಆಯವ౲ ಯ ූಷಣದ (ಘലಃ ๸ಒ౲ .139) ರย౵ ನ ಪ౳ ๬౨ ವಗಳඝ౬  ೦คಡ ತರฤ;      
ಮൡ౨  

(ii) (ಎ) ಉಪ෨ಖ౲  ෱ൟ౳  ಮൡ౨  ්ಡಕഖౣ  ಕม౲ ಣ ෱ൟ౳ ಯವರඝ౬  ฃಜ౲  ಅඝ๰೉ತ 
೦ൟಗำ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡಗಳ ಅ෗ไൽ౫  ಪคಷൟ౨ ಡ ಪದඛ෦ತ౨  ಸದಸ౲ ฃಜ 
๳คಸฤ; ಮൡ౨  

(෈) ්ಡಕഖౣ  ಕม౲ ಣ ෱ൟ౳ ಯವರඝ౬  ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ/්ಡಕഖౣ  
ಉಪງ೉ಃ ඣೕಡฯ ಏ೬ඛ౺ ಡ ಉඩಧ౲ ౘฃಜ ๳คಸฤ, 

 - ൟൿ౪ ಪല ෥ഴโൿ ಅಗತ౲ ๅಂൿ ಪคಗ൐ಸมಜං.  

ಆದ౪ คಂದ, ಈ เඒಯಕ. 

 

 

 

  

. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

 

ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ෴โඃ ກ೉౞ ನ ๅಚ౞ ವඝ౬  ಒಳತಂലฆโൽಲ౵ . 

 

 

 
റ.ກೖ.๭.ಮ๻ඃವಪ౭  
ಸ෥ಜ ಕม౲ ಣ ෱ൟ౳ ಗำ 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃ (ງ೉ಃ 
෥ಡಬ๾ർದ ಆಯವ౲ ಯ งඪ๯โൿ, ಆ൮ბಕ ๸ಪඞ౱ ಲಗಳ ງ೉ಃ ಮൡ౨  
ಬಳಃ)ಅඌඛಯಮ, 2013 (2013ರ ಕකბಟಕ ಅඌඛಯಮ ๸ಒ౲  65)ರ ಉದ౫ ೃತ ූಗ 

XX                 XX                XX 

3. ฃಜ౲  ಅඝ๰೉ತ ೦ൟಗำ/ ಅඝ๰೉ತ ඵಗಡಗಳ ಅ෗ไൽ౫  ಪคಷൡ౨ .- (1) ಈ 

ಅඌඛಯಮโ ඩ౳ ฏಭ฿ದ ඦತರ, ๬ಧ౲ ฿ದ๠ౣ  ෎ಗච, ಸ౽ბರโ, ಅඌ๰ಚචಯ ෩ಲಕ, 

ಅඌඛಯಮದ ෬ฉಡ ಅಥ฿ ಅದರ ಅലಯย౵  ರ೉ಸมದ ඛಯಮಗಳ ෬ฉಡ ಪ౳ ದತ౨ ฿ದ 

ಅඌ౽ರಗಳඝ౬  ಚม෵ಸฤ ಮൡ౨  ವ๼ಸมದ ಪ౳ ౽ಯბಗಳඝ౬  ඛವბ๼ಸฤ ฃಜ౲  ಅඝ๰೉ತ 

೦ൟಗำ ๻ಟ ಅඝ๰೉ತ ඵಗಡಗಳ ಅ෗ไൽ౫  ಪคಷൡ౨  ಎಂൿ ಕฉಯมಞವ ಒಂൿ 

ಪคಷತ౨ ඝ౬  ರ೉ಸತಕౙ ൿ౪ . 

(2) ฃಜ౲  ಪคಷൡ౨  ಈ ෨ಂൽನವರඝ౬  ಒಳತಂലರತಕౙ ൿ౪ , ಎಂದฉ:- 

(ಎ) ෨ಖ౲ ෱ൟ౳ ಗำ  - ಅಧ౲ ౘฆ 

(෈) ಸ෥ಜ ಕม౲ ಣ ಸ೉ವฆ  - ಉඩಧ౲ ౘฆ 

(๭) ๸ಸൽೕಯ ವ౲ ವ๻ರಗำ ಮൡ౨  ๎ಸನ ರಚච ಸ೉ವฆ  - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ല) ಛ౳ ෦ೕ൏෗ไൽ౫  ಮൡ౨  ඵೈಯ൬ ฃ೴ ಸ೉ವฆ  - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ಇ) ಉನ౬ ತ ๏ౘಣ ಸ೉ವฆ - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ಎෆ) ಉർಯ ಸ೉ವฆ  - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(೧) ಸ౽ბರโ කಮඛඃბ๏๭ඈಥ ಅඝ๰೉ತ ೦ൟಗำ/ 
ಅඝ๰೉ತ ඵಗಡಃౙ  ๳คದ ಐൿ ಜನ เඋನಸූ ಸದಸ౲ ฆ 
ಅಥ฿ เඋನಪคಷ൬ ಸದಸ౲ ฆ ಅಥ฿ ๸ಸ൬ ಸದಸ౲ ฆ  

-ಸದಸ౲ ฆ 
 

(೧ಎ) ಸ౽ბರದ ෨ಖ౲ ౽ಯბದ๏ბ  - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ಎೖ) ಅ෗ไൽ౫  ಆ෷ಕ౨ ฆ ๻ಟ ಸ౽ბರದ ಅಪರ ෨ಖ౲  
౽ಯბದ๏ბ  

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ಐ) ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ಆ൮ბಕ ಇมಒ - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(೬) ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ෽ೕಜක ಇมಒ - ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(ಃ)  ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ಸ෥ಜ ಕม౲ ಣ ಇมಒ - ಪದඛ෦ತ౨  
ಸದಸ౲  ౽ಯბದ๏ბ. 

XX                 XX                XX 
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5. ඣೕಡฯ ಏ೬ඛ౺  ๻ಟ ඣೕಡฯ ಇมಒ.- (1) ಅඝ๰೉ತ ೦ൟಗಳ 

ಉಪງ೉ಃ/්ಡಕഖౣ  ಉಪງ೉ಃ ඣೕಡฯ ಏ೬ඛ౺ ෷, ಈ ෨ಂൽನವฆಗಳඝ౬  

ಒಳತಂലರತಕౙ ൿ౪ , ಎಂದฉ:- 

(1) ಸ෥ಜ ಕม౲ ಣ ಸ೉ವฆ  - ಅಧ౲ ౘฆ 

(2) ಅ෗ไൽ౫  ಆ෷ಕ౨ ฆ ๻ಟ ಸ౽ბರದ ಅಪರ ෨ಖ౲  
౽ಯბದ๏ბ 

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(3) ಸ౽ბರದ ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ಸ෥ಜ 
ಕม౲ ಣ ಇมಒ 

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(4) ಸ౽ბರದ ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ಆ൮ბಕ 
ಇมಒ 

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(5) ಸ౽ბರದ ౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბ, ෽ೕಜක 
ಇมಒ 

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(6) ෴ವ ಇมಒಗัಡ ງ೉ಃಗಳඝ౬  ෥ಡ෎౽ಜං෽ೕ ಆ 
ಇತರ ಎม౵  ಇมಒಗಳ เ๕ಷ ಆ๻౷ ඛತฃಜರತಕౙ  
౽ಯბದ๏ბ/ಪ౳ උನ ౽ಯბದ๏ბಯವฆ  

- ಪದඛ෦ತ౨  ಸದಸ౲ ฆ 

(7) ඛඃბಶಕฆ, ಅඝ๰೉ತ ඵಗಡಗಳ ಇมಒ   - ๸ೈಲಕฆ-ഔಎ๺ඪ 

(8) ಪದඛ෦ತ౨  ಆ෷ಕ౨ ฆ, ಸ෥ಜ ಕม౲ ಣ ಇมಒ  - ๸ೈಲಕฆ-ಎ๺๭ಎ๺ಎ 

XX                 XX                XX 

7. ಉಪ-෽ೕಜචಯย౵  ๳คಸมಜฆವ ಅඝ๰೉ತ ೦ൟಗಳ 

ಉಪງ೉ಃ/්ಡಕഖౣ  ಉಪງ೉ಃ ๭ౙ ೕ෨ಗัಡ ಹಣ౽๯ ಒದಜ๯โದ౽ౙ ಜ ಅඝ๰೉ತ 

೦ൟಗಳ ಉಪງ೉ಃ ඛඌಯ ಮൡ౨  ්ಡಕഖౣ  ಉಪ-෽ೕಜච ඛඌಯ ງ೉ಃ.- ඣೕಡฯ 

ಏ೬ඛ౺ ෷, ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಅಥ฿ ්ಡಕഖౣ  ಉಪງ೉ಃ ๭ౙ ೕ෨ಗัಡ 

ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಅಥ฿ ්ಡಕഖౣ  ಉಪງ೉ಃ ඛඌಯ ງ೉ಃಯඝ౬  

๰೉๯฿ಗ, ಈ ಃಳಉಡ ๰ತ౳ ಗಳඝ౬  ಅඝಸคಸತಕౙ ൿ౪ , ಎಂದฉ:- 

(ಎ) ಅඝ๰೉ತ ೦ൟಗಳ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡಗಳ ವ౲ ౾౨ ಗัಡ ಅಥ฿ ಅඝ๰೉ತ 

೦ൟಗಳ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡಗಳ ಀഖಂಬಗัಡ เ๕ಷ฿ಜ ಪ౳ ෽ೕಜನ฿ಞವ ๭ౙ ೕ෨ಗัಡ 

๕ಕಡ 100 ರ๠ౣ  ๭ౙ ೕ෨ ๅಚ౞ ವඝ౬  ງ೉ಃ ෥ಡತಕౙ ൿ౪  ಮൡ౨  ಅದඝ౬  ಅඝ๰೉ತ ೦ൟಗಳ 

ಉಪງ೉ಃ ಅಥ฿ ්ಡಕഖౣ  ಉಪງ೉ಃ ඛඌಯ ಅലಯย౵  วಕౙ  ൧ೕคಸತಕౙ ൿ౪ ; 

(෈) ಅඝ๰೉ತ ೦ൟಗಳ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡದ ฿ಸಸ౩ ಳಗัಡ ಪ౳ ෽ೕಜನ 

ಕย౭ ๯ವ ๭ౙ ೕ෨ಗัಛಜ ๕ಕറ 100 ರ๠ౣ  ๭ౙ ೕ෨ ๅಚ౞ ವඝ౬  ງ೉ಃ ෥ಡತಕౙ ൿ౪  ಮൡ౨  ಅದඝ౬  

ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃ ಅಥ฿ ්ಡಕഖౣ  ಉಪງ೉ಃ ඛඌಯ ಅലಯย౵  วಕౙ  

൧ೕคಸತಕౙ ൿ౪ . ಇತರ ฿ಸಸ౩ ಳಗಳ ๸ದಭბದย౵ , ಆ ๅಚ౞ ವඝ౬  ಅඝ๰೉ತ ೦ൟಗำ ಅಥ฿ 
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ಅඝ๰೉ತ ඵಗಡಗಳ ಜನ๸ಒ౲ ಯ ಪ౳ ෥ಣಕౙ ඝಞಣ฿ಜ ಅඝ๰೉ತ ೦ൟ ಉಪງ೉ಃಅಥ฿ 

්ಡಕഖౣ  ಉಪງ೉ಃಅലಯย౵  ງ೉ಃ ෥ಡತಕౙ ൿ౪  ಮൡ౨  วಕౙ  ൧ೕคಸತಕౙ ൿ౪ ; 

(๭) ``๬෥ನ౲  ๬෥೧ಕ ವಲಯದ ๭ౙ ೕ෨ಗำ’’ ಎಂದฉ, ಉಪງ೉ಃ๳ค๭ฆವ ๏ౘಣ, 

ಆฌೕಗ౲ , ಮ๼ะ ಮൡ౨  ಮಕౙ ำ, ౽෦ბಕ, ඄๼ಕ เಕಲ ೏ತನರ ๭ౙ ೕ෨ಗำ. ಅඝ๰೉ತ 

೦ൟಗำ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡದ ವ౲ ౾౨ ಗัಡ ಅಥ฿ ಅඝ๰೉ತ ೦ൟಗำ ಅಥ฿ 

ಅඝ๰೉ತ ඵಗಡದ ಀഖಂಬಗัಡ, ಇತರರ ೯൤ಯย౵  ಪ౳ ෽ೕಜನ฿ಞ๋ൟದ౪ ฉ, ๭ౙ ೕ෦ನ 

ๅಚ౞ ವඝ౬ , ಅඝ๰೉ತ ೦ൟಗำ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡದ ಫมඝಭเಗಳ ಜನ ๸ಒ౲ ಯ 

ಪ౳ ෥ಣಕౙ ඝಞಣ฿ಜ ಅඝ๰೉ತ ೦ൟಗಳ ಉಪງ೉ಃಅಥ฿ ්ಡಕഖౣ  ಉಪງ೉ಃಅലಯย౵  

ງ೉ಃ ෥ಡತಕౙ ൿ౪  ಮൡ౨  วಕౙ  ൧ೕคಸತಕౙ ൿ౪ ; 

(ല) เಭ೧ಸมಗದ ෩ಲ ๷ಕಯბ ౽ಮಛคಗัಡ ๸ීඌ๭ඈ , ಸ౽ბರโ 

ඛಧბคಸಬ๾ർඈಥ ๭ౙ ೕ෨ ๅಚ౞ ದ ಒಂൿ ූಗವඝ౬  ಅඝಕ౳ ಮ฿ಜ ಅඝ๰೉ತ ೦ൟಗಳ 

ಉಪງ೉ಃಮൡ౨  ්ಡಕഖౣ  ಉಪງ೉ಃಒದಜಸมಜං ಎಂൿ ූเಸತಕౙ ൿ౪ . 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
SECOND SESSION 

 

THE KARNATAKA SCHEDULED CASTES SUB-ALLOCATION AND TRIBAL  
SUB-ALLOCATION (PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL 

RESOURCES) (AMENDMENT) BILL, 2023 
(LA Bill No. 26 of 2023) 

 

A Bill further to amend the Karnataka Scheduled Castes sub-allocation and 

Tribal sub-allocation (Planning, Allocation and Utilization of Financial Resources) 

Act, 2013. 

 Whereas it is expedient further to amend the Karnataka Scheduled Castes 

sub-allocation and Tribal sub-allocation (Planning, Allocation and Utilization of 

Financial Resources) Act, 2013 (Karnataka Act 65 of 2013) for the purpose 

hereinafter appearing: 

 Be it enacted by the Karnataka State Legislature in the Seventy fourth year of 

the Republic of India as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Scheduled Castes sub-allocation and Tribal sub-allocation (Planning, 

Allocation and Utilization of Financial Resources) (Amendment) Act, 2023. 

(2) It shall come into force at once. 

2. Amendment of section 3.- In the Karnataka Scheduled Castes sub-

allocation and Tribal sub-allocation (Planning, Allocation and Utilization of 

Financial Resources) Act, 2013 (Karnataka Act No. 65 of 2013) (hereinafter referred 

to as the Principal Act), in section 3, in sub-section (2),-   

(i) after item (a), the following shall be inserted, namely:- 

“(aa) The Deputy Chief Minister – Ex-officio Member.” 

(ii) after item (b), the following shall be inserted, namely:- 

“(bb) The Minister for Tribal Welfare – Ex-officio Member.” 

3. Amendment of section 5.- In section 5 of the Principal Act, in sub-section 

(1), after item (1), the following shall be inserted, namely:- 

“(1a) The Minister for Tribal Welfare – Vice Chairman.” 

 4. Amendment of section 7.- In section 7 of the Principal Act, clause (d) 

shall be omitted. 
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STATEMENT OF OBJECTS AND REASONS 
 

         It is considered necessary to amend the Karnataka  Scheduled Castes sub-

allocation and Tribal sub-allocation (Planning, Allocation and Utilization of 

Financial Resources) Act, 2013,- 

(i) to give effect to the proposals made in the Budget Speech of 2023-24 

(Para No. 139); and 

(ii) to include,- 

(a)  the Deputy Chief Minister and the Minister for Tribal Welfare as Ex-

officio Members in the State Council for Development of the 

Scheduled Castes or the Scheduled Tribes; and 

(b)  the Minister for Tribal Welfare as the Vice-Chairman in the Nodal 

Agency for the Scheduled Castes sub-allocation or Tribal sub-

allocation. 

  

          Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved the proposed legislative measure. 

 

           

 
Dr. H.C. MAHADEVAPPA 
Minister for Social Welfare 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
 

EXTRACT FROM THE KARNATAKA SCHEDULED CASTES SUB-ALLOCATION AND TRIBAL SUB-

ALLOCATION (PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL RESOURCES)  

ACT, 2013 (KARNATAKA ACT 65 OF 2013) 

 

XXX             XXX          XXX 

3. The State Council for Development of the Scheduled Castes or the 

Scheduled Tribes.- (1) As soon as may be, after the commencement of this Act, the 

Government shall, by notification, constitute a Council to-be known as the State Council 

for the Development of Scheduled Castes and Scheduled Tribes to exercise the powers 

conferred and to perform the functions assigned to it under the Act and the rules made 

there under. 

(2) The State council shall consist of the following, namely:- 

(a)  The Chief Minister - Chairman 

(b)  The Minister for Social Welfare - Vice-Chairman 

(c)  The Minister for Parliamentary Affairs and 

Legislation 

- Ex-officio Member 

(d)  The Minister for Rural Development and 

Panchayat Raj 

- Ex-officio Member 

(e)  The Minister for Higher Education - Ex-officio Member 

(f)  The Minister for Revenue - Ex-officio Member 

(g)  Five MLAs or MLCs or MPs belonging to SC/ST 

as nominated by the Government 

- Members 

(ga) The Chief Secretary to Government - Ex-officio member 

(h)  The Development Commissioner & Additional 

Chief Secretary to Government 

- Ex-officio Member 

(i)  The Secretary/Principal Secretary, Finance 

Department 

- Ex-officio Member 

(j)  The Secretary/Principal Secretary, Planning 

Department 

- Ex-officio Member 

(k)  Secretary/Principal Secretary, Social Welfare 

Department 

- Ex-officio Member Secretary 

 

XXX             XXX          XXX 

5. Nodal Agency and Nodal Department.- (1) The Nodal Agency for the Scheduled 
Castes sub-allocation/Tribal sub-allocation  shall consist of the following, namely:- 
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1.  The Minister for Social Welfare - Chairman 

2.  The Development Commissioner and Additional 
Chief Secretary to Government 

- Ex-officio Member 

3.  The Secretary/Principal Secretary to Government 
Social Welfare Department 

- Ex-officio  Member 
Secretary 

4.  The Secretary/Principal Secretary to Government 
Finance Department 

- Ex-officio Member 

5.  The Secretary/Principal Secretary to Government 
Planning Department 

- Ex-officio Member 

6.  The Secretary/Principal Secretary of all other 
Departments for which allocations are to be made 
shall be Special Invitees 

- Ex-officio Member 

7.  The Director, Scheduled Tribes Department - Convener TSA 

8.  The Ex-officio Commissioner, Social Welfare 
Department 

- Convener SCSA 

 

XXX             XXX          XXX 

  7. Allocation of Scheduled Castes sub-allocation  fund and Tribal sub-allocation 

fund for financing the Scheduled Castes sub-allocation /Tribal sub-allocation 

Schemes included in the sub-allocation .-  The Nodal Agency, while indicating allocation 

of the Scheduled Castes  sub-allocation or Tribal sub-allocation Fund to the scheduled 

Castes sub-allocation or Tribal sub-allocation schemes shall follow the following norms 

namely:- 

(a) for schemes exclusively benefiting the Scheduled Castes or the Scheduled Tribes 

individuals or the Scheduled Castes or Scheduled Tribes households 100% of scheme cost 

shall be allocated and accounted for under the Scheduled Castes sub-allocation or Tribal 

sub-allocation fund; 

(b) for schemes benefiting the Scheduled Castes or the Scheduled Tribes habitations, 

100% of scheme cost shall be allocated and accounted for under the Scheduled Castes  

sub-allocation or the Tribal sub-allocation fund. In case of other habitations the cost shall 

be allocated and accounted for under the Scheduled Caste sub-allocation or Tribal sub-

allocation in proportion of the population of the Scheduled Castes or the Scheduled Tribes; 

 (c) for general social sector schemes, that is education, health, women and child, 

labour, physically handicapped included in the sub-allocation , benefiting the Scheduled 

Castes or Scheduled Tribes individuals or the Scheduled Castes or Scheduled Tribes 



6 
 

 

households, along with others, the scheme cost shall be allocated and accounted for under 

Scheduled Castes sub-allocation or Tribal sub-allocation, in proportion to the Scheduled 

Castes or Scheduled Tribe population; 

(d) In respect of non-divisible infrastructure works, a portion of the scheme cost as 

may be determined by the Government shall be deemed to have been provided for the 

Scheduled Caste sub-allocation and Tribal sub-allocation respectively. 

XXX             XXX          XXX 
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